
.' c;.;;~' MOST URGENT 
GOVERNMENT OF NCT OF DELHI 
LAND &,BUILDING DEPARTMENT 
(Real Estate Regulatory Authority) 

B-Block: Vikas Bhawan : New Delhi-110002. 

No.F.39(8jj2022!L&BjRERAjAppointmentl7 7gI -11-92- Dated: \/03/2-3-. ,PT 

T~ ~ ~egistrar General,' 	 r,G E' lO MAn023 ;nil . 

High Court of Delhi 	 . J 
Sher Shah Roa<;i, s .. '" :',1 }j.g.~4... ,:.::~:.'" 
New Delhi. -' l 

Sub: 	 Selection to ,the post ·of a Rfel1'lber'Jortlie Real"Estate~Regulatory 
Authority for NeT of Delhi and UT of Chandigarh.,

.' \,." .. ~. 	 . . 	 ' 

Respected Sir, 

Please find enclosed herewith the copy of Advertisement/Public' 
Notice for c<;tl~ing application for'< fi1ling~up the post of a Member in the 
Real Estate Regulatory AlJthority for NCT of Delhi and UT of Chandigarh. 
This has also been published in leading Newspapers as per the details 
below:­

1. Date of Publication 	 03/03/2023 

2. Name of Newspaper(English version): (i) THE TIMES OF INDIA 
(All India Edition) (ii) THE HINDUSTAN TIMES 

I 

Na,me of Newspaper(Hindi version) (i) NAVBHARAT TIMES 
~- '(Alf-Irtdia-;Edition) , . (ii) DAINIK JAGRJ\N. ' 

3: Size of Advertisement, 	 12 Inch by 8 Inch 

4. Last date of filing application 17/03/2023 till 5:00PM 

, It is requested to widely circulate this advertisement: 

Yours faithfully, 

, THE ~I~H COURT OF DELHI
EncL As above. , (JudlclcH Receiot ~(.>r.tion) 

07 MAR 2023 
(AJAY'KUMAR GAMBHIR). 

. DiaJ"lj No ....... : .... ::1. C . ~Y. SECRETARY (RERA) 

, 	 . . ::: t. ~ J... ..... ~ .. 

No.F.39(8)j2022/L&B/RERA/AppointmentA1~/-77..q2- Dated: 03(03/2<3
Copy to:-	 '. 
1. Pro Secretary to Hon'ble Lt. Governor, Raj Niwas, NCT of Delhi. 
2. SO to Chief Secretary, Delhi Secr,etariat. 

Contd...2/ ­



3. PS 	to, Chairperson, Real Estate Appellate Tribunal for NCT of Delhi 
and UT of Chandigath, 5th Floor, MSO Building, I.P. Estat~; Delhi­
.110002. . . 

4. PS to 	Chairperson, Real Estate Regulatory Authority forNCT of Delhi 
and UT of'Chandigarh, 2nd Fl09r, Shivaji Stadium, Annexe Building, 
Shahee"ct Bhagat Singh Marg, New Delhi-llOOOl. 

5. The 	 ~egistrar General, Punjab & Haryana' High Court, Sector-
1,Chandigarh. 

6: 	Secretary, Bar Association, Supreme Court of India THak Marg,. New 
!"t '.' . ~, 	 . 

Delhi-IlOeOL'· . 
7 . 	Secretary, Bar AssQciation,. Delhi High Court, India Gate, New· Delhi­

110003.. , 

8. '. Secretary, Bar Association, District Court, Tis Bazari, Delhi-lI0054' 
with the reques~ to circl.llateamongst all other District Courts situated 
in NCT of Delhi. 

·9.PS 	to Add!. Secretary (Estates), UT Secretaria,t, Room No. 412, 4th 
Floor, Delux Building, Sector-9, Chandigarh-160001. (Ph. 0172-. 
2747774) 

10. PS to Addl. 	Secretary (Housing), Cha,ndigarh Administration, Finance 
Deptt., State Branch-II, UT Secretatiat, Chartdigarh-160001. 

11. Under Secretary (Housing), <;tovt.· of India, Ministry of Housing & 
Urban Affairs, Room No., 220-C, Nirman Bhawan, New Delhi.· . 

(AJAY KUMAR GAMBHIR) , 
DY.SEC~ETARY(RERA) 



'4. '" ........,..... 


., \ .. ; ., - ~ . 
GOVERNMENTOF'NCT OF DELHI 
LAND>&~BUIL:DING'DEPARTMENT 

, '(Seal'Estate ,RegulatorY~4tho'rity) 
B-Block: Vika's~Bhawan': New Deltii-11 0002 

. . 

No. F.39 (8)/2Q22/La:B/RERAlAPpointme~tt 16!2-7 Dated: 01/0:3 )70 ZJ 
'\ 

Selection for one vacant post of Member in the Real Estate 
.Regulatory Authority for NCT of Delhi and UT of Chandigarh ­

• ~.. ... • 'I . ­

,,.....~ ... ',.
iQ> • .... . . 

" ,... '. ' • ' " ~~. --.&"" .. ¥' -

...~pplications ate., invited "fr6tninterest~d persons for selection of one vacant post 
of. Member in the Real Estate Regulatory Authority for NCT of Delhi and UT of 

:Chandigarh, IJnder.thelP,rovisi()nS,.9f ,the Real Estate ~R~gui~Ji~n and Development) 
Act,'2016:(16 'of 2016), and th~' Real Est~te (Regulation and Development)" (General) 
RiJle~, 2016.~ The eligibility conditions and.pr~forma of application for post ofMe'mber 
are available at the website www.land.delhigovt.nic.in of the Land & Building 
Dep~rtmeht, Government of NCT of Delhi. , ' 

Interested persons' who·q'ualify the Eligibility Conditions may submit their 
application either Jhr04gh ernaiblO ,buildingland22@gmail.corri or through .postal 
address to DeputySecreta,y (RERA),'Land,'& Building Department, GNCTD, Ground 
Floor, B-BloCk, Vikas Bhawan, New Delhi-110002 as per the proforma prescribed. 
The closing date~l'ld time for submission of the application' is 17.03~2023 till 5:00PM. 
Clarifications, if any, may be obtained from the office of Deputy Secretary, (RERA), 

'-.. Lana &"'Building'Oepartment QverPtione No. '011'-23378755 only on working days, . ,. 

(AJA Y KUMAR Gt\MBtiIR) 
DY. SECRETARY (RERA) 

mailto:buildingland22@gmail.corri
http:www.land.delhigovt.nic.in
http:IJnder.thelP,rovisi()nS,.9f


Eligibility Conditio~ 

I. 	 GOVERNMENT OF NATI 
LAND 8r. BONAl CAPITAL TERRITORY OF DELHI 

I (Real E t U1lDING DEPARTMENT , 
_.,.B~-Io'!Bu.lou.ct.Dk~• .xVul:l.ilSate RegUlatory Authorl~y) 
- --D:UlIlnWan, New DcJbl-l1000a 

No. F. 39(8)/2022/L&B/RERA/APPOlnt / I Dated". /.) 
. ment -, (, 1./2-- 0 I O?:J '2..0 '2J 

Sub:- Selection for one v~,."._ . .. i h ... ' 
,Regulatory AuthotiiVhtJM~b':r:::4'Di;; 2::n:rJ:!~. 

As per the provisions of the: Real Estate (Regulation &. Development) Act, 

2016 and the National Capital Territory of Deihl Real E~tate(ReguJation and 

Development) (General) Rules, 2016, applications have been sought for one 

vacant post of M~mber In the Real Estate Regulatory Authori'ty for NCT of Deihl 

and UT of Chandlgarh. The appOintment service conditions, powers, emoiuments 
, , 


even 'working as well as, the removal from the post have been provided in 


Chapter-V of the ,Real Estate (Regulation & Development) Act,20I6 as well as 


Chapter-VI of the Real Estat€ (Regulation & Development) (General) Rules, 


2016. The salaryl aUoWances and other terms and conditions of service of 

, 	 . 

Member shall be governed under the proyisions of the Real Estate (Regulation 

and Development) 'Act, 2016 and rules framed thereunder. 

2. 	 As per Section 22 of the Real Estate (Regulation & Development) Act, 

2016, the qualifications for the post of Member in the ,Real Estate 

Regulatory Authority are as follows:­

2.1 A Me~ber of the -Authority shall be appOinted from amongst 

person~ having adequate knowledge of and professional experience of at 

least fifteen years in the case of Member in' urban development, housing, 
., 

real estate development,infrastructure,economics, technical experts from' 

. relevant fields, 'planning, law, commerce, accountancy, industry, 

management, soci.al service; public affairs or administration. 

, 

2.2 Provided further that a person who is, or has been,in the service of 

the State Government shall not be aPPOinted as a 'member unless such 

person has held the post of Secretary to the State Government or any 

eq,uivalent post in the State Government or Central Government. 
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3. As per Section 23 of th 
e SaId Act, the member of the Real Estate 

Regulatory Authority for NCT of0', , 
, , . , elhl and UT of C;,handlgarh shall hold the office 

for a term not exceeding five yea ' 
. rs from the date on whIch they enter upon their 

office or until they attaIn the a . 
I ,ge of sIxty-five years, whichever Is €}arlicr and 

shall not be eligible for re-appolnt , . ment. Moreover, before, appoInting any person 
as a Member, the appropriate Government shall satisfy· Itself that the person 

does not·have any such finanCial or other Interest as Is likely to affect 
prejudiCially his ,functions as Such Member. .. 

4. Salary and aUowances payable and other terms and :condltlons of service 

of the Member of the Authority shall be governed as per provisions of Section 24 

read with Rule ,18 ofthe Real Estate (Regulaticm and Development) Act, 2016 .. 

5. Interested persons may apply as per the enclosed proforma of application 

and applic~tjon .shoul~ be in typed/printed form. The persons who are ;n 

Government service at present/those who have retired during last six months 

may send their applications only through proper' channel a/ongwith latest 

Vigilance Clearance Report otherWise appiication shall not be entertained and 

rejected accordingly. Incomplete' applications will' not be accepted and each 

, applicant should have duly filled up the self deClaration as a part of the proforma 

of application which is mandatory. 

5. Persons who wish to apply must have essential, qualification as per section 

22 of the said act before applying f(jr the above said post. Otherwise, application 

shall be,rejected without any intimation. Further, persons are requested to 

enclose essential documents whl.ch indicate the total work experie,nce of the 

person. 

7. Aft details of eligibHity, as gIven In the proforma of application, should be 
. , . 

in conformity with the provisions .of Chapter V of the Real Estate (Regulations & 

I Development) Act, 2016 and Chapter VI of the National Capital Territory of Delhi 

Real Estate (Regulation & Development) (General), Rules ,2016. Relevant copies 

of the Real Estate (Regurations & Development) Act, 2016 and the National 

j Capital Territory of Delhi Real Estate (RegulatIon & Development) (General), 

Rules 2016 have been enclosed with the eligibility conditions. 

J l--:::!co D 

(AJAY KUMAR GAMBHIR) 
DY. SECRETARY (RERA),J. • 
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, ' .. 

.' 

,fROFORMA OF APPLICatION EQR !!:IE fOil QF Affix latest 

MEMBER !OnllPost} EQRR,EAl ESTAIE,BE§ULAIOR!,AUII:!ORIIY ' passport size 

fOR NCTOE DELW AND YT OF CHANPIGARIj . photo 

(Please read the Eligibility Conditions cllrefully before applying) 
(Application should be In typed/printed form). ' • 

S.NO. DETAILS PARTICULARS 
1. POST APPLlE~HOR 

2. - ,NAME Of CANDIDATE (Sh./Smt./Ms.) 

3. FATHER:S/HOSDAND'S NAME (Sh,/Srilt) , 

4. ,DATE OF BIRTH (dd/mm/yvyv) 

S. AGE as on 01/04/2023 

" MONTHS ......... IDAYS "._........ yEARS ......... 

I' CORRESPONI,)ENCE ADDRESS 

-
i 

STATE: ,lPINCODE: 
, , 

7. CONTACT NUMBER 
1. Mobile No. 

2. landline No. 

3. Whatsapp No. 

8. E·MAILID 

i 

9. EDUCATIONAL QUAlIFICATION(S) 

10. LAST PAY SCALE DRAWN 
. 

11. FIELD OF SPECIALIZATION 

12. PRESENT BUSINESS/S,ERVICE' 

13; ACHIEVEMEN~' 

14. DETAILS OF WORK EXPERIENCE 

is. WHETHER I,\NY VIGILANCE/DIS(lPLI,NARY. 
PROCEDING IS EITHER PENDING OR 
CONTEMPLATED ,G;GAINSTTHE APPLICANT 
(In case of Govt. personnel working at ' 
present/those who have retired during last 
Six months) - . 

I 

,. 


Self Oe~aration: 
I ................................... :.:................................son/daughter/wife 'of .........................................., aged ............ 


years and residing at ...................................................................................... do affirm/certify that Information 

given above in the application is true and correct and nothing has been concealed bv me. I am aware of the 
conseCjuences of giving false and Incorrect Information and I shall be responsible for the same. I further 
affirm/certify that In case I am found guilty, of giving wrong declaration/documents, mv 

, selectibn/appolntni'ent shall be terminated. 

Place: 
Date: 

(Name & signature} , 
~. No'TA/DA shall be admissible, If called for the Interaction. 
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